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Under the Minimum Wages Act, 1948, 
both Central and State Governments are 
the appropriate Government for the fixa- 
tion/revision and enforcement of 
minimum rate of wages for the scheduled 
employment in Agriculture. The Act also 
provide for the fixation of working hours, 
weekly, days of rest and payment for 
overtime etc. The .Central Government as 
well as all the State Governments/Union 
Territory Administrations have fixed the 
minimum rate of wages and have framed 
rules in respect of agricultural workers. 
The Enforcement Machinery set up 
under the Act by the various appropriate 
Governments conducts regular inspec- 
tions and necessary action is taken 
whenever any violation to the Act comes 
to their notice. The proposal for bringing 
forward a comprehensive bill for agricul- 
tural labour is under the active considera- 
tion of Government. 
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Action Plan to encourage consumer 

move-ment 

1399. SHRI VIRENDRA KATARIA: 
Will the Minister CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether Government have formu- 
lated any action plan to encourage con- 
sumer movement in the country; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps contemplated by Govern- 
ment to promote consumer movement? 

THE MINISTER OF CIVIL SUP- 
PLIES, CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION (SHRI 
BUT A SINGH): (a) to (d) The Govern- 
ment has taken a numbe*r of measures to 
increase consumer consciousness amongst 
people. Such measures include prepara- 
tion .of audio visual material, printed 
literature in the form of booklets, 
brochures, posters, postcard size material 
etc. in the field of consumer protection. 
It is also publishing a quarterly journal 
"Upabhokta Jagaran" which disseminates 
useful information to the consumers. The 
printed material is made available to 
consumer organisations free of cost. In 
addition, Consumer Welfare Fund has 
been set up to give financial assistance to 
voluntary consumer organisations for 
undertaking activities in the field of con- 
sumer protection and promoting consum- 
er movement in all parts of the country. 

Coal production in CIL 

1400. SHRI CHIMANBHAI 
HARIBHAI SHUKLA: Will the Minsiter 
of COAL be pleased to state: 

(a) the production of coal in each Col- 
liery under the Coal India Limited during 
each of the last three years, year-wise; 

(b) the profits eameoMosses incurred 
during the said period; 

(c) whether there is any plan for mod- 

ernisation of these Collieries; and 


